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MEMO

The Advocate for the Appellant hereby submits that, the Respondent with Revenue
Department has seized the Facility of the Appellant on 06.01.2025 during the pendency
of the Appeal before this Hon’ble Tribunal. Prior notice was not served upon the
Appellant. Further, The Respondent has sent letter to Appellant, alleging that during the
Inspection conducted on 23-12-2024, there was some activities carried out by the
Appellant in the facility. The said observation is totally erroneous. The Respondent just
wants to put hurdle in the present proceeding and nothing else by making the said
statement. The said letter and its translated copy is enclosed as Annexure — 1 for the
kind perusal of this Hon’ble Court. The memo may kindly be taken on record in the
Interest of Justice and Equity.

Place: Channai —

Date : 15/01/2025 Advocate for Appellant
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To,

Brundhavana Foundation,

No: 1-1165/12/B,

Aiwan-E-Shahi, Opp Jawali Residency,
Kalaburagi - 585102.

Respected,

Subject: Regarding non-operation of Common Bio Medical Waste Treatment Facility, Sharan Sirasgi Village,
Afzalpur, Kalaburagi without prior approval of Board.

Reference:

1) Closure Order letter no: 299 and 300 dated 07-12-2024.

2) Senior Environmental Officer, Zonal Office, Kalaburagi and Environmental Officer, KSPCB kalaburagi
Inspection dated 23-12-2024.

Regarding the above matter, it is hereby notified that, in the Ref(1), Closure Order was issued to M/s
Brundhavana Foundation, Common Bio Medical Waste Treatment Facility, sharan Sirasagi, Afzalpur Road,
Kalaburagi. As per the Ref(2), as per the directed from the KSPCB Head Office the Inspection was carried out.
During the said Inspection, some activities were observed being done/undertaken. It is hereby directed that the
said unit should not be entered and carried out any activity without obtaining any prior permission of the Board
as per the closure order. In case of failure, the recommendation will be made to the Board head office to take
further action as per the Act.
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